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J U D G M E N T  
 

  One Sokawat Hussain Ahmed, Jr. Engineer of the Chapar 

Electricity Sub-Division, A.S.E.B. lodged an ejahar on 08-11-2002 

before the Chapar Police Station alleging as follows: 
 

That during the operation against theft of power conducted 

by the police accompanied by the local Magistrate and with 

the staff of A.S.E.B. the persons mentioned in the F.I.R. 

were found to consume the power by the adopting hooking. 

Therefore, it is requested to take necessary action against 

the aforesaid accused persons. 
 

2.  The Chapar Police registered a case and took up the 

investigation thereon and at the conclusion of investigation laid the 

charge sheet against the accused person named above. 
 

3.  On appearance of the accused the charge U/s. 135 of the 

Indian Electricity Act is framed against accused person. Charge so 

framed was read over, explained and interpreted to the accused person 

to which he pleaded not guilty. 
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4.  During trial the prosecution side after examining as many 

as 4 (four) P.Ws. closed their side. The statement of the accused is 

recorded. I have heard the leaned counsels from both the parties. 
 

5.  Now the points for determination in this case will be as to 

whether the accused named above consumed power unauthorizely and 

illegally by adopting hooking on the main line and liable to be punished 

U/s.135 of Indian Electricity Act? 

 

   DECISION & REASONS THEREON 

 

6.  P.W-1 Md. Sokawat Hussain Ahmed is the informant. During 

examination-in-chief he narrated the story as he stated in the ejahar under 

Ext.1 wherein Ext. 1 (1) is his signature. But P.W-1 during cross 

examination stated that he cannot say as to where he went on the date of 

incident. On that day he did not get any wire nor can be recall from whom 

the same was recovered. He brought the case on being asked by the 

Magistrate and he laid the ejahar. He cannot say the numbers of consumers 

in the area wherein he went. 

 

7.  P.W-2 Sri Chitta Rahjan Paul appears to be seizure list witness. 

According to him on the date of incident police seized some electrical wire 

vide Ext.2 and obtained his signature therein under Ext. 2 (1) but he does not 

know anything about the incident. During cross examination P.W-2 stated 

that he did not read over the Ext.1 nor he was present at the time of seizure. 
 

8.  P.W-3, Sri Baidyanath Paul being the another seizure list 

witness has narrated the prosecution story in the same manner and tune as 

that of P.W-2. 
 

9.  P.W-4 Amal Das being the seizure list witness did also not 

support the prosecution story. 
 

10.  So, these are all about evidence on record. I have carefully gone 

through the evidences on record. Herein this case all together 4 P.Ws were 

examined. P.Ws appear to be material and principal witnesses of the seizure 

but on a minute scanning, it appears that the aforesaid P.Ws have not been 

able to bring cogent evidence in support of allegations against the accused 

persons beyond all reasonable doubts. Therefore, considering the aforesaid 

facts and circumstances, it can be concluded that the evidences so far 

surfaced against the accused persons are not at all sufficient to hold the 

accused guilty of the offence alleged of. 
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11.  For the aforesaid reasons as stated above, the accused is entitled 

to get benefit of doubt due to the insufficiency of cogent evidences. 

Accordingly, accused is acquitted on benefit of doubt, and set at liberty 

forthwith. His bail bond stands discharged. 

 

Given under my hand and seal of the Court on this 19th day of 

June, 2012. 

 

 

Dictated & Corrected by me 

   

                                     Special Judge, Dhubri 

Special Judge, Dhubri. 

 


